http://JUDIS.NIC IN SUPREME COURT OF | NDI A

Page 1 of 1

PETI TI ONER
UNION OF I NDIA & ORS

Vs.

RESPONDENT:
B.N. SINGH & ORS

DATE OF JUDGVENT15/ 12/ 1995

BENCH

RAMASWAMY, K

BENCH

RAMASVWAMY, K

HANSARI A B. L. (J)

Cl TATI ON
1996 AI'R 1050 1996 SCC (7) 153
JT 1995 (9) 476 1996 SCALE (1)121

ACT:

HEADNOTE

JUDGVENT:

ORDER

Leave granted.

We have called for the record to satisfy ourselves
whet her the Tribunal was justifiedin giving the direction
in the inpugned order. On perusal of the record, it is seen
that except during the relevant period, either previous or
subsequent to the period, the first respondent has
out standi ng career and the records are very good. The
integrity of the officer has not been doubted. Under these
circunmstances, we think that it is not -a case warranting our
interference under Article 136 of the Constitution

The appeal is accordingly dism ssed.




